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A ction  taken against Compaoics P1rodocing 
Items of Doubtfu l Validity 

1 342. SHRI TARIQ ANWAR : Wi l l  
the Min i  ter of  CHEMICALS AND FER
TTLIZERS be p leased to s ta te  : 

(a) whether i t  i s  a fact tha t  bis Minis try 
has cons t i t u ted a group  to  iden t i fy i t ems of 
doubtful  va l id i ty being manufac tu red by 
va r i ous compan ies ; 

(b) the n·ames of  t he i tems t ha t  have 
been so iden t ified by th i s  group and the 
procedure for regular isa t ion suggested by 
th i s  group;  

(c) t he necc s i ty  of  e t t ing up  such a 
group when deci i ons as con tained i n  the 
Dru Pol icy s t a temen t  of 1978 are c lear and 
u nequi voca l ·  a nd  

( d )  t he re asons fo r not tak i ng ac1 io11 
aga i ns t  the compan ies manufacturing uch 
i tems as per exist i ng provisions of  drug 
pol i cy 1' 

THE MIN ISTER OF CHEM ICALS 
AND FERTILIZERS (SHRI VASANT 
SATRE) : (a)  to (d)  Based on the ana lysis 
of the data rece ived for regularisa t ion 
under Drug Pol i cy ,  it came to the not ice of 
the Governmen t  that many an Ind ustr i a l  
U ndertaking we re cJa iming the manufac
tu re of cer ta in  i tems for which t he va l i dHy 
of i ndus t ri a l  approva l cou ld not be es ta
b l ished by the compan ies .  Wi th a v iew to 
exam ine th is  problem in alJ i ts aspects and 
to  suggest pos ible l ines of action that may 
be taken a nd t he procedure to be fo l l owed , 
Governmen t consti t u ted an  In ter-M inis
t e r i a l  Work ing Group.  The Oroup was not 
requ i red to ident ify such i tems on i nd ivi 
dual  ba is . The report of the said 'work 'ng 
Group has been referred to the Na t iona l 
Drugs and Pharmaceu t ica ls Development  
Council. · Furt her action i n  such case of 
doubtful natµrc wil l  depend upon the 
recommendat ions of the NDDC. 

Advantages of Notifylag Leader Prlce:s of 
Formulatloos 

1 343 � SHRI TARIQ ANWAR : W i l l  tbe 
M i n ist r o f  CHEMICALS AND FERTILI
ZERS be p.lea cd to s tate : 

(e ) the:: advaat  ges of not ify i ng leader 
prices of formula t ions a nd the es en t ia l 
cr i teria for id n t ified leader ; 

(b)  wh ther a l l  t he formu l  t i on pack  
wh ich have been ide n t ' fi  d n l eader and 
for whicb l t:ader pr ic o re aot ifie conform 
to lhe bove cr i  t r i a ;  a n  

(c) the de t a i l  of  beoefits 
sumers by not i fica t i on f lead 
whether there i any p r  po a l  
th i  concep t  i n  fu t ure a I o ? 

I O  (he COD

r pric and 
to con t i nue • 

THE M I N ISTER OF HEMICALS 
AND PERTI LIZ R (SH R I  VASANT 
SATHE) : (a) I ( ) Tak i ng i n to coo idera 
t ion t he re ·ommcnd t ioa f t b  Com
mi t tee on Drug & Pha rmaceut ica l I ndus t ry 
(Ha th i  Commi t tee ) ,  G )  ernmen t  announced 
New Dru Po l i cy i n  l\t r h ,  J 978 .  I n  
pu r unn o f  pa ra 5 1  and 5 2  of t h  
New Drug Policy, 1 7 and provi i ons 
of t he Drug ( Pri ·cs Con t r  I )  Order. 
1 979, I ader pric · ha e be n not ified, 
wherever po s i blc . o i n. ta n c of  v io l  -
t ioa of leade r prices I JO t i fil.'d by th 
Government ha been brought  1 0  the not ice 
of t he Gov rnmen t .  The Na t i onal  Drug 
and Pha rmac;e u t ica J D vt d pmc n t  ouo i i  
i s  sei zed of  t h  ha nges I b�  mad , i f  any , 
i n  the Drug Po l i cy .  

Scheme 
Bloc 

for • I ctriflc tian of Trlb 
left over Village io Or 

l 344. SHRI  G f  RIDHAR GOMANGO : 
W i l l  the M i n i te r o f  ENERGY b p l  a ed 
to s ta te : 

(a) whe ther Governmen t  of  Ori sa hav 
ent ru ra l e lec t r ifi a t ion ch me for Tri ba l  

B lock a nd t he m in i  rura l  e lec t ri ficat ion 
schemes 1 0  cover t he left over vi l lage for 
approva l  and a act i on ;  

(b) i f  so, the names of  the rura J  
e lect rifica tion schem s and m in i  rura l 
electr ifica t ion  schemes; 

(c) whether it i a fac t  tha t the progre 
of ru ra l  elec trifica t ion par t icular ly i n  tr ibal 
area is  low aod t rdy tha n in o ther area 
of th t State; 

(d) if so. the re oas therefor; and 




